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(9 @ 91 9 )
(fe<ia ueTpR & THER)

[AUTHORITATIVE ENGLISH TEXT OF THIS DEPARTMENT NOTIFICATION NO. PUB-4 (3)-
4/2014, DATED 04-09-2017 AS REQUIRED UNDER ARTICLE 348(3) OF THE CONSTITUTION
OF INDIA].

INFORMATION & PUBLIC RELATIONS DEPARTMENT
NOTIFICATION
Shimla-2, the 4" September, 2017

No. Pub-A (3)-4/2014.—In exercise of the powers conferred by proviso to article 309 of the
Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal Pradesh
Public Service Commission, is pleased to make the Recruitment and Promotion Rules for the post
of Advertisement Designer Class-III (Non-Gazetted) in the Information and Public Relations
Department, Himachal Pradesh as per Annexure-"A" attached to this notification, namely:—

1. Short title and commencement.— (1) These rules may be called the Himachal
Pradesh Information & Public Relations Department, Advertisement Designer, Class-III (Non-
Gazetted), Recruitment & Promotion Rules, 2017.

(2) These rules shall come into force from the date of publication in the Rajpatra, Himachal
Pradesh.

By order,
Sd/-
Chief Secretary (I&PR).

"ANNEXURE-A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF ADVERTISEMENT
DESIGNER CLASS-IIT (NON-GAZETTED), IN THE DEPARTMENT OF INFORMATION &
PUBLIC RELATIONS, HIMACHAL PRADESH.

1. Name of the post.— Advertisement Designer
2.  Number of post.— 01 (One)
3. Classification.— Class-III (Non-Gazetted)

4. Scale of Pay.— (i) Pay scale for regular incumbent:
Pay Band X 5910 -20200 +X1900/- Grade Pay

(i1)) Emoluments for contract employee:
X 7810/- as per details given in Column 15-A.
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5.  Whether “Selection” post or “Non-Selection” post.—Not applicable
6. Age for direct recruitment.—Between 18 and 45 years

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis:

Provided further that if a candidate appointed on adhoc basis or on contract basis had
become overage on the date he / she was appointed as such, he / she shall not be eligible for any
relaxation in the prescribed age-limit by virtue of his / her such adhoc or contract appointment:

Provided further that upper age-limit is relaxable for Scheduled Castes /Scheduled Tribes
/Other categories of persons to the extent permissible under the general or special order (s) of the
Himachal Pradesh Government:

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government servants before absorption in Public Sector
Corporations/Autonomous Bodies at the time of initial constitution of such Corporations/
Autonomous Bodies shall be allowed age concession in direct recruitment as admissible to
Government servants. This concession will not, however, be admissible to such staff of the Public
Sector Corporations/Autonomous Bodies who are/were subsequently appointed by such
Corporations/Autonomous Bodies and who ar /were finally absorbed in the service of such
Corporations/Autonomous Bodies after initial constitution of the Public Sector Corporations
/Autonomous Bodies.

Note.— Age limit for direct recruitment will be reckoned on the first day of the year in
which the post(s) is/are advertised for inviting applications or notified to the Employment
Exchanges as the case may be.

7. Minimum educational and other qualifications required for direct recruit(s).—(a)
Essential Qualification(s).—(1) 10+2 from a recognized Board / University.

(i) At least one year certificate course in Graphic Designing from any DOAEC (NIELIT)
accredited / recognized institute.

(ii1)) Should be familiar with commonly used Graphic Design programs such as Adobe
Photoshop, Illustrator, Coral Draw and Page Maker etc.

(iv) At least two years experience of working in a newspaper/advertisement agency as
graphic designer.

(b) Desirable Qualification(s).—Knowledge of customs, manners and dialects of
Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing
in the Pradesh.

8. Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promotee(s).—Age.— Not applicable.

Educational Qualification.— Not applicable

9. Period of probation, if any.—Two years subject to such further extension for a period
not exceeding one year as may be ordered by the competent authority in special circumstances and
reasons to be recorded in writing.
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10. Method(s) of recruitment, whether by direct recruitment or by promotion,
secondment, transfer and the percentage of post(s) to be filled in by various methods.—100%
by direct recruitment on a regular basis or by recruitment on contract basis, as the case may be,
failing which on secondment basis.

11. In case of recruitment by promotion, secondment, transfer, grade for which
promotion/secondment/transfer is to be made.—On secondment basis from amongst the
incumbents of this post subject to possessing of essential qualification as prescribed for direct
recruitment against Column No. 7(a) (1), (i1)) & (iii) above and working in the identical pay scale
from other Departments of Himachal Pradesh Government.

12. If a Departmental Promotion Committee exists, what is its composition?.—Not
applicable

13. Circumstances under which the H.P.P.S.C. is to be consulted in making
recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of merit of
written examination followed by evaluation as specified in Appendix-I appended to these rules, or
if the Himachal Pradesh Public Service Commission or other recruiting agency/authority, as the
case may be, so consider necessary or expedient on the basis of merit of written examination
followed by evaluation as specified in Appendix-I appended to these Rules, preceded by a
screening test (objective type) or practical test or skill test or physical test, the standard/syllabus,
etc. of which, will be determined by the Himachal Pradesh Public Service Commission/other
recruiting agency/authority, as the case may be.

15-A. Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these Rules, contract appointments to the post will be made
subject to the terms and conditions given below:—

(I) CONCEPT.—(a) Under this policy the Advertisement Designer in the Department of
Information & Public Relations, H.P. will be engaged on contract basis initially for one year; which
may be extendable on year-to-year basis:

Provided that for extension / renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed / extended.

(b) POST FALLS WITH IN THE PURVIEW OF H.P.S.S.C.—The Director,
Information & Public Relations, Himachal Pradesh, after obtaining the approval of the Government
to fill up the vacant post(s) on contract basis will place the requisition with the concerned recruiting
agency i.e. the Himachal Pradesh Staff Selection Commission, Hamirpur.

(c) The selection will be made in accordance with the eligibility conditions prescribed in
these Rules.

(I) CONTRACTUAL EMOLUMENTS.—The Advertisement Designer appointed on
contract basis will be paid consolidated fixed contractual amount @ I7,810/- per month (which
shall be equal to minimum of the pay band + grade pay). An amount of I234/- (3% of the minimum
of pay band + grade pay of the post) as annual increase in contractual emoluments for the
subsequent year(s) will be allowed if contract is extended beyond one year.
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(IIT) APPOINTING / DISCIPLINARY AUTHORITY.—The Director, Information &
Public Relations, Himachal Pradesh will be appointing and disciplinary authority.

(IV) SELECTION PROCESS.— Selection for appointment to the post in the case of
contract appointment shall be made on the basis of merit of written examination followed by
evaluation as specified in Appendix-I appended to these rules, or if considered necessary or
expedient on the basis of merit of written examination followed by evaluation as specified in
appendix-I appended to these rules, preceded by a screening test (objective type) or practical test or
skill test or physical test, the standard/syllabus, etc. of which , will be determined by the concerned
recruiting agency i.e. Himachal Pradesh Public Service Commission/Himachal Pradesh Staff
Selection Commission Hamirpur/other recruiting agency/authority, as the case may be.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—
As may be constituted by the concerned recruiting agency i.e. the Himachal Pradesh Staff Selection
Commission, Hamirpur from time to time.

(V) AGREEMENT.—After selection of a candidate, he/she shall sign an agreement as per
Annexure-B appended to these Rules:

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ I7810/- per month (which shall be equal to minimum of pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount @ I234/- (3% of
the minimum of the pay band + grade pay of the post) for further extended years and no other allied
benefits such as senior/selection scales etc. will be given.

(b) The service of the contract appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct appointee is not found
satisfactory.

(c) The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days’ medical leave and 5 days’ special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity leave for 135
days’. A female contract appointee shall also be entitled for maternity leave not exceeding 45
days’(irrespective of the number of surviving children) during the entire service, in case of
miscarriage including abortion, on production of medical certificate issued by the authorized
Government Medical Officer. A contract employee shall not be entitled for medical reimbursement
and LTC etc. No leave of any other kind except above is admissible to the contract appointee:

Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

(d) Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional cases where the
circumstances for un-authorized absence from duty were beyond his/her control on medical
grounds, such period shall not be excluded while considering his/ her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well in time.

However, the contract appointee shall not be entitled for contractual amount for this period
of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.
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() An official appointed on contract basis who has completed three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

(f) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate will be re-examined for
the fitness from an authorized Medical Officer /Practitioner.

(g) Contract appointee will be entitled to TA/ DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counterpart official at the
minimum of pay scale.

(h) Provisions of service rules like FR SR, Leave Rules, GPF Rules, Pension Rules and
Conduct Rules etc. as are applicable in the case of regular employees will not be applicable in case
of contract appointees. The Employees Group Insurance Scheme as well as EPF/GPF will also not
be applicable to the contract appointee(s).

16. Reservation.— The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes / Scheduled Tribes / Other Backward Classes / other
categories of persons issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination.—Not applicable

18. Power to relax.— Where the State Government is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax any of the provision(s) of these Rules with
respect to any class or category of person(s) or post(s).

APPENDIX-1
FOR CLASS-III POST

WRITTEN TEST
1. [Percentage of marks obtained in written examination to be calculated | 85 Marks
out of 85 marks. For example, a candidate getting 50% marks in written
examination will be given 42.5 marks].

2. Evaluation of candidate to be made in the following manner:— 15 Marks
(1) Weightage for the minimum educational qualification,
prescribed in the Recruitment & Promotion Rules.  =2.5 Marks

[Percentage of marks obtained in the educational qualification would be
multiplied by 0.025. For example, an individual has secured 50% marks
in the required educational qualification, he/she will be allowed 1.25
marks (50x0.025=1.25)]

(i1))  Belonging to notified Backward Area or Panchayat, as the case
may be. =01 Mark
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(iii))  Land less family/family having land less than One Hectare to be
certified by the concerned Revenue Authority. =01 Mark

(iv)  Non —employment Certificate to the effect that none of the
family members is in Government/Semi-Government service.
=01 Mark

v) Differently abled persons with more than 40%
impairment/disability/infirmity. =01 Mark

(vi)  NSS (atleast one year)/certificate holders in NCC/The Bharat
Scout and Guide/ Medal winner in National Level sports
competitions. =01 Mark

(vii) BPL family having annual income (from all sources) below I
40,000/- or as prescribed by the Government from time to time.

=02 Marks
(viii) Widow/divorced/destitute/single woman. =01 Mark
(ix)  Single daughter/Orphan =01 Mark

(x) Training of atleast 6 months duration related to the post applied
for from a recognized University/Institution. =01 Mark

(xi)  Experience upto a maximum of Syears in Government/Semi-
Government Organization relating to the post applied for (0.5
marks only for each completed year)

=2.5 Marks

ANNEXURE-“B”

Form of contract/agreement to be executed between the Advertisement Designer and the
Government of Himachal Pradesh through Director, Information & Public Relations.

This agreement is made on this ............... day of ............. in the year .............
between Sh./Smt. ... s/fo/d/o Sh. ..ot R/o
........................... Contract appointee (hereinafter called the FIRST PARTY), and the
Governor of Himachal Pradesh through Director, I&PR, Himachal Pradesh (here-in-after called the
SECOND PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Advertisement Designer on contract basis on the following terms
& conditions:

1. That the First Party shall remain in the service of the Second Party as a Advertisement
Designer for a period of one year commencing on day of ................ and ending on
the day of.................... It is specifically mentioned and agreed upon by both the
parties that the contract of the FIRST PARTY with SECOND PARTY shall ipso-facto
stand terminated on the last working day ieon ........................... and information
notice shall not be necessary:
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Provided that for further extension/renewal of contract period the HOD shall issue
a certificate that the service and conduct of the contract appointee was satisfactory
during the year and only then the period of contract is to be renewed/extended.

The contractual amount of the FIRST PARTY will be X 7,810/- per month.

The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found satisfactory.

The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days’ medical leave and 5 days’ special leave, in a calendar year.
A female contract appointee with less than two surviving children may be granted
maternity leave for 135 days’. A female contract appointee shall also be entitled for
maternity leave not exceeding 45 days’(irrespective of the number of surviving
children) during the entire service, in case of miscarriage including abortion, on
production of medical certificate issued by the authorized Government Medical
Officer. A contract employee shall not be entitled for medical reimbursement and LTC
etc. No leave of any other kind except above is admissible to the contract appointee:

Un-availed casual leave, medical leave and special leave can be accumulated upto
the calendar year and will not be carried forward for the next calendar year.

Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional
cases where the circumstances for unauthorized absence from duty were beyond
his/her control on medical ground, such period shall not be excluded while considering
his/her case for regularization but the incumbent shall have to intimate the controlling
authority in this regard well in time. However, the contract appointee shall not be
entitled for contractual amount for this period of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the
Medical Officer, as per prevailing instructions of the Government.

An official appointed on contract basis who has completed three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over. The
women candidates should be re-examined for fitness from an authorized Medical
Officer/ Practitioner.

Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as are applicable to his/her regular counter-
part at the minimum of pay scale.

The employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s) .

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their
hands the day, month and year first above written.
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IN THE PRESENCE OF WITNESS
(Name and full address)
1.

(Name and full address)
2.

SIGNATURE OF THE FIRST PARTY
IN THE PRESENCE OF WITNESS
(Name and full address)
1.

(Name and full address)
2.

SIGNATURE OF THE SECOND PARTY

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Dated, 30" August, 2017

No. HHC/Estt.3(406)/95-1.—One day’s earned leave for 25.8.2017 is hereby sanctioned,
ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Secretary of this Registry.

Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station
from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Secretary but for his proceeding on leave.

BY ORDER
Sd/-
REGISTRAR GENERAL

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION

Dated, 30" August, 2017

No. HHC/Admn.3(221)/86-11.—10 days commuted leave with effect from 18.8.2017 to
27.8.2017 is hereby sanctioned, ex-post-facto, in favour of Shri Ravinder Kumar Sharma, Court
Master of this Registry.
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from where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Ravinder Kumar Sharma has joined the same post and at the same station

Certified that Shri Ravinder Kumar Sharma would have continued to officiate the same post
of Court Master but for his proceeding on leave.

BY ORDER

Sd/-

REGISTRAR GENERAL

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION

Shimla, the 26" August, 2017

No.HHC/Admn.6(24)-part.—The Hon’ble High Court of Himachal Pradesh, in exercise of

the powers vested in it under Sub Section (2) and (3) of Section 11 of the Code of Criminal
Procedure, 1973(Act No. 2 of 1974) and all other powers enabling it in this behalf, has been
pleased to confer the powers of Judicial Magistrates First Class upon the following Judicial
Magistrates Second Class to be exercised by them within the local limits of the Districts where they
are posted, with immediate effect:

SI. Name of Judicial Officer Designation and place of posting District
No.
1. Sh. Tarun Walia Civil Judge-cum- Judicial Magistrate Una
(II1), Amb
2. Ms. Rosy Dahiya Civil Judge-cum-Judicial Magistrate Mandi
(IV), Mandi
3. Sh. Rishabh Kapoor Civil Judge-cum-Judicial Magistrate Kangra
(IT), Kangra
4. Ms. Deepika Thakran Civil Judge-cum-Judicial Magistrate Bilaspur
(IIT), Ghumarwin
5. Ms. Vibhuti Bahuguna Civil Judge-cum- Judicial Magistrate Una
(IIT), Una
6. Sh. Parth Jain Civil Judge-cum-Judicial Magistrate Hamirpur
(IV), Hamirpur
7. Sh. Vishal Civil Judge-cum- Judicial Mandi
Magistrate(II), Sarkaghat
BY ORDER
Sd/-

REGISTRAR GENERAL
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HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171001
NOTIFICATION
Shimla, the 23" August, 2017

No.HHC/GAZ/14-220/96-1.— Hon’ble the Acting Chief Justice has been pleased to order
the cancellation of 12 days un-availed earned leave w.e.f. 31.7.2017 to 11.8.2017 with permission
to prefix Sunday falling on 30.7.2017 and to suffix Second Saturday, Sunday and gazetted holidays
falling w.e.f. 12.8.2017 to 15.8.2017, already sanctioned vide this Registry Notification No.
HHC/GAZ/14-220/96-Part-21299-306, dated 26.7.2017, in favour of Shri Bhupesh Sharma, the
then District and Sessions Judge, Hamirpur, H.P.

BY ORDER,
Sd/-
REGISTRAR GENERAL.

In the Court of Shri Arindam Chaudhary, 1AS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur (H. P.)

In the matter of :

Parveen Kumar aged 29 years s/o Shri Jagdish Chand, r/o Village Khotya, P.O. Badehar,
Tehsil & District Hamirpur (H.P.)

and

Rajni Devi aged 27 years d/o Shri Jagdish Chand, r/o Village Gharan, P.O. Bagwara, Tehsil
Bhoranj, District Hamirpur (H.P.) .. Applicants

Versus

General Public
Subject.— Notice under Special Marriage Act, 1954.

Parveen Kumar and Rajni Devi have filed an application u/s 16 of Special Marriage Act,
1954 alongwith affidavit and other supported documents in the court of undersigned in which they
stated that they solemnized marriage on 15-08-2017.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 20-09-2017. The objection received after 20-09-2017 will not be entertained and
marriage will be registered accordingly.

Issued today on 21-08-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).
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In the Court of Shri S. K. Prashar, HAS, Marriage Officer-cum-Sub Divisional
Officer(c), Bhoranj, District Hamirpur (H.P.)

1. Parshotam Lal aged 26 years s/o Dalip Singh, r/o Village Dhasma, P.O. Kanjian,
Tehsil Bhoranj, District Hamirpur, H.P.

2. Smt. Rajni aged 21 years d/o Sh. Birla, r/o Village Katoh, P.O. Tarkwari, Tehsil
Bhoranj, District Hamirpur, H.P.

Versus

General Public

Subject—Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Parshotam Lal aged 26 years s/o Dalip Singh, r/o Village Dhasma, P.O. Kanjian, Tehsil
Bhoranj, District Hamirpur, H.P. and Smt. Rajni aged 21 years d/o Sh. Birla, r/o Village Katoh,
P.O. Tarkwari, Tehsil Bhoranj, District Hamirpur, H.P. have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended
by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 02-04-2017 at Nawahi Mata Mandir, Tehsil Sarkaghat, District Mandi, H.P. as per
Hindu Rites and Customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 22-09-2017. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 26-08-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Bhoranj, District Hamirpur, H.P.

§ I7CTeld a1 TSRl DRI, TSER, SU—HUSA qouy, forell gARYR, f2o Wo

1. Hem Raj aged 40 years s/o Shri Janak Raj s/o Sh. Palu Ram, r/o Village Morsu Sultani,
Tehsil Barsar, District Hamirpur (H.P.).

2.  Promila Devi aged 31 years w/o Late Shri Ashok Kumar, r/o Village Bhalana, Tehsil
Sujanpur, District Hamirpur (H.P.) TRl

ERIk

M STt - gforars

M ST BT Jfad fhar Srar g 6 urefl v 9 31 9 39 e | faarE aoiieRun
BT BT JATde fhar B | 37T 39 SIABR gRT M T-dT d SURIGT Ifdedhd] & ATd—udr ol
39 fdarg & USliare R UaRTS &1 df f&did 10—-10—2017 a1 $99 Yd UId: 10.00 9o A& 34
ST H MIRT T HRaT Ahd & | 39 [T & 91 DI SoR WIHR Tal fhar e |
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M1 fedip 25—08—2017 BT BN BEIER Td HIgY 3TSTeld gRT ST fhar Tam |

SR | FRIRT / —
ICEIERSICEU BRI BEAr
IR, IU—HUSA TSR, forell AR, 20 9o |

9 31CTeld A9 dedieeR 9 EINIT Gedd Taed! garg Al Ug Srier)
TUSIRIANY, dediel e, RSter sier, f20 wo

$iMfA Lhakpa Dolma gH NIEECERI
v ——urei—u5 O gRT 13(3) feArae uaer usiiawor srfiif e, 1969.

AfSH g9 *MH ST |

sfMfd Lhakpa Dolma Y1 #1 Penpa T. Sering, farft Mcleodganj, d&dTal eFfemmer, foterm
BATST o 9 If&TaId § YUL—U Aied Hedl aRR fBar & {6 @@l Y=l Lhakpa Dolma &1
S &A% 10-10-1984 BT T3 © U] UHOHUI0 D/Shala # T+ USiipd 9 © o1 39 Uoilgd
P S & o7Tee U SR | 39 AICH & §RT FH SIaT &l a7 |AHIa TRl ol i
fpar Sram § b Ife fBA BT IWRIad 9= Lhakpa Dolma &1 & USiigd fhdl S aR @I
UaRTST 81 a1 98 3MYAT YaRTol 89N JTaTedd H f&HI® 23—09—2017 BT ATerd AT Ihlerd elfor
PR YT URTST UR BR AHT 2 AJAT qalfdd wuf—ud o4 Al dofiepd b o ar
e g &R A SIRIAT |

ST fRAId 24—08—2017 BT AR &R T HIER 3rETerd gIRT SIRT T war |

AER | FARIRT / —
PRIBN] TUSTIEHTN,

a9, fTerr @iTsT, 20 W0 |

9 IICTId AIUe dedldaR 9 IGARIT GeId JHEd! g A U SrRIeR
TUSIOBNI, dedlel gHee, fSem wiTer, f2o "o

$fMfd Kanta Devi CRIG] SILACE I
fawa ——uref—u5 o gRT 13(3) feArae waer ushiawor srfiif e, 1969.

I 9919 3MH ST |

A\fT Kanta Devi Uil Late #7 Uttam Chand, =Tl Sokni-Da-Kot, d&diel ¥,
fSTer PiTeT 1 39 JAeTad H AUY—u3 Aled hed! SRR fBa1 8 b IAS Father-in-Law Amin
Chand &1 & f&Id 24-11-2015 Pl g5 © UR=g UM UAR™Id Sokni-Da-Kot H ¥g Usilpd 7 ©
A T Uolidd [l ST & Sfey & SR | 39 AICH & §RT 99 SFdT &l T\
TR Bl Jfd fhar orar g P Afe fB oI SURIF Amin Chand & 4G Usiiad fbd I
IR PIS TARIST 8 o I8 39T YaRISl BHRI IraTeld § fadid 23—09—2017 &I ATerd= AT
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BT BIOR 3MMPR AU TaRTSl UL BR Fhal & JAT Jalad u—u 7g fofdr dsiiad
P S AR e UIRE @R & SR |

3T faATd 24—08—2017 BT TR EXIER T HIEX 3METed SR SR T 13 |

AN | gIIETR / —
HTRIBR] TUSIEHNI,
gi9rTetr, 1t BivTer, 20 9o |

9 3ICTeId AIe dedldeR 9 IGIRIT Geid Jagdl fgdig A ug srier)
TUSIOBNI, dedlel gHene, fStem wiTer, f2o "o

$1 Bishan Dass ERIE] A STAd

AT — o T—u5 SR GRT 13(3) fRATEe ucer usiiaxor e, 1969.

e 9919 *MH ST |

7 Bishan Dass g3 311 Ronki Ram, @il Sokni-Da-Kot, T8¥ilal gHeITel, fSTel HivTsr o
S JfRTAd | WAUT—UF Wied JHedr SRR fBA1 § b I¥aI Mother Gujro Devi &1 9 f&di®
11-11-2006 BT s © UR<] UM UARIA Sokni-Da-Kot ¥ & Usild o 2 31 $U Usildd (b
S & ISy A IR | 39 A & §RT AW SIdT &l JoI FRI-ed Frrerdl ol gied faar
S § T e fedl BT SWad Gujro Devi & ] Usiidd [ S R iy YaRTSl & Al 98
3UFT QORTST BARI 3faTeld ¥ e 23—09—2017 I IAATAITT AT ThIeId BIOR 3P AT
TARTST UST R Hehell B JIAT YTl ud—ux Fog Al usiiqgd fhd S R irqer uika &
&1 SIRiT |

3T &I 24—08—2017 BT X TR T HIER IfQTAd §RT SIRI T 147 |

e | FXATEIRT / —
PRIPBN] TUSTIETHNI,
e, e sireT, 20 W0 |

In the Court of Marriaage Officer, Sub-Divisional Magistrate, Nagrota Bagwan,
District Kangra, H.P.

1. Shri Amit Katoch s/o Sh. Janam Singh Katoch, r/o V.P.O. Hatwas, Tehsil Nagrota
Bagwan, District Kangra, H.P.

2. Mrs. Jyoti Rana d/o Sh. Nageshwar Dass, r/o Village Sanghyar, P.O. Thill, Tehsil
Khundian, District Kangra, H.P.

Versus
General Public

Subject:—Application for the registration of Marriage under Section 15 of Special Marriage Act,
1954.
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Applicants Sh. Amit Katoch s/o Sh. Janam Singh Katoch, r/o V.P.O. Hatwas, Tehsil
Nagrota Bagwan, District Kangra, H.P. and Mrs. Jyoti Rana d/o Sh. Nageshwar Dass, r/o Village
Sanghyar, P.O. Thill, Tehsil Khundian, District Kangra, H.P. have filed as application alongwith
affidavites in the Court of undersigned under Section 15 of Special Marriage Act, 1954 that they
have solemnized their marriage on 19-2-2016 according to Hindu Rites and coustoms at Shri Mata
Mansa Devi Temple, Chamunda, Tehsil Dharamshala, District Kangra and living together as
husband and wife since then. Hence, their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 3-10-2017. After that no objection will be entertained and marriage will be
registered.

Issued today on 4-8-2017 under my hand and seal of the court.

Seal. Sd/-
Marriaage Officer-cum- Sub-Divisional Magistrate,
Nagrota Bagwan, District Kangra, H.P.

==, oI qM i@ ARl f2ereet uasr, REe—5 gRT gfad o e
Zolagidh BXIRIRT o4, JENISE hitp:/rajpatrahimachal nic.in TR STl ¥ TaH 3ffHcls AfUd fhar ST daar ©
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